
 9§  Re.  Interruptions  during  President's  Address

 [Dr.  Karan  Singh]
 here  also.  We  are  glad  because  we  are
 certainly  want  to  know  if  there  are  any
 weeknesses  in  our  organisation.

 As  far  as  this  question  of  bribery  and
 corruption  is  concerned,  as  far  as  I  am
 aware,  our  enquiries  reveal  that  there  is  no
 such  element  at  least  in  this  particular
 incident,  But  we  are  being  very  vigilant
 within  the  realms  of  what  is  feasible  and
 possible.

 412.10  hrs.

 RE.  INTERRUPTIONS  DURING
 PRESIDENT’S  ADDRESS

 SHRI  CHINTAMANI  PANIGRAHI
 (Bhubaneswar)  :  I  want  to  bring  to
 your  notice  and  to  the  notice  of  the  hon.
 House  the  incident  which  occurred  yester-
 day  when  the  hon.  President  was  addres-
 sing  the  joint  session  of  Parliament.  The
 incident  was  so  unseemly,  I  do  not  want  to
 use  any  stronger  word.  With  all  my  respect  to
 the  hon.  Members,  I  would  like  to  say,  the
 incident  which  occurred  yesterday  was  so
 undignified  and  unseemly  that  the  entire
 country  has  taken  note  of  it.  I  was  looking
 at  your  face,  Sir,  and  though  you  were
 enjoying  the  fun,  I  could  realise  how
 wounded  your  feelings  were.  Therefore,  as  a
 matter  of  grace  if  the  House  does  not  want
 to  take  note  of  it  or  you  do  not  want  to
 take  note  of  it,  still,  in  view  of  the  fact
 that  the  entire  country  has  taken  note  of
 this  incident,  I  would  like  to  get  your  advice.
 Members  will  be  benefited  by  your  advice
 in  this  matter,  because  we  feel  that  the
 incident,  was  so  undignified  and  so  unseemly
 that  it  should  be  taken  note  of.  Last  year,
 you  were  good  enough  to  appoint  a  commi-
 ttee  to  go  into  this  problem.  I  hope  you
 would  kindly  agree  to  refer  this  incident
 also  to  the  committee.  I  hope  the  commi-
 ttee  will  look  into  this  incident  and  submit
 the  report  and  perhaps  the  House  will  take
 note  of  it.

 MR.  SPEAKER  :  The  hon.  Member  has
 raised  this  question.  I  had  some-thing  in  my
 mind  also  and  I  was  thinking  over  it  since
 yesterday.  It  happend  last  year  but  only
 two  individuals—one  from  the  Rajya  Sabha
 and  one  from  our  House—were  involved.  We
 appointed  a  special  committee  to  examine
 the  whole  issue.  Jam  just  waiting  fora
 Teport  from  that  Committee.  But  one  thing
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 is  very  certain,  When  the  Head  of  the
 State  is  addressing,  he  is  addressing  as
 President  of  India.  It  has  never  happened
 in  any  country  that  when  the  President
 is  there,  any  disrespect  is  shown  to
 him—not  only  discourtery  but  also  disres-
 pect  and  that  too,  it  is  deliberate
 disrespect.  We  were  all  very  sorry
 because  on  that  occasion,  we  have
 all  the  diplomats  from  various  countries
 coming  to  listen  to  the  President  and  also
 distinguished  citizens  of  our  country  from
 all  walks  of  life.  Ifit  were  to  be  taken
 like  that,  it  means,  that  it  happens  not  only
 at  ordinary  public  meetings  or  sometimes  we
 have  certain  disturbancee  even  in  our  House,
 but  ithas  gone  right  up  to  the  President
 of  India,  It  is  highly  deplorable.  I  have  been
 thinking  of  ways  and  means  to  deal  with  it.
 It  happened  with  some  of  the  Governors
 and  now  it  has  moved  to  the  Parliament.
 It  is  very  sad  affair,  but  we  are  just  waiting
 for  the  report  of  that  committee.  I  wish
 that  committee  would  re-examine  it,  in  view
 of  the  happenings  that  were  witnessed.  It
 was  a  very  sad  affair  and  I  am  very  sorry.
 I  think  we  drop  it  now  and  wait  for  the
 report  from  that  committee.

 SHRI  N.  K.  SANGHI  (Jalore):  I
 entirely  agree  with  what  my  friend,  Shri
 Panigrahi,  has  said.  It  is  a  matter  of  very
 serious  concern.  The  report  of  that  commi-
 ttee  is  going  to  be  delayed.  I  request  that
 at  least  against  the  members  of  this  House
 who  behaved  so  badly  during  the  President’s
 Address,  some  action  should  be  taken  by
 the  House.

 2.3  hrs-

 MR.  SPEAKER  :  Papers  to  be  laid.

 PAPERS  LAID  ON  THE  TABLE
 FORTY-FOURTH  AND  FORTY-FIFRH

 REPORTS  OF  LAw  COMMISSIOM

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND  _  JUSTICE
 (SHRI  NITIRAJ  SINGH  CHAUDHARY)  :
 l  beg  to  lay  on  the  Table—

 (1)  A  copy  of  the  Forty-fourth  Repor
 of  the  Law  Commission  on  the
 appellate  jurisdiction  of  the  Supreme
 Court  in  civill  matters.  [Placed  in
 Library.  See  No,  Lt—389/72]


